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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Cutes 
and Scheduled Tribes, having been authorised by the Committee to 
wbmit the Report on their behalf, present this Thirty-fourth Report 
(Sixth Lok Sabha) on Action taken by Government on the recom-
mendations contained in the Sixth Report (Sixth Lok Sabha) on 
the Ministry of External Affairs-Reservations for, and employ-
ment of, Scheduled Castes and Scheduled Tribes in the M1n1Jtry 
of External Affairs and its Subordinate offices includine Indian Mis-
sions abroad. 

2. The draft Report was considered and adopted by the Com.. 
mittee at their sitting held on the 3rd April, 1979. 

3. The Report has been divided into the foUowin, chapters: 

1. Report. 

II. Recommendations/observations which have been accepted 
by Government. 

TIL Recommendations/observations whieh the Committee do 
not desire to pursue in view of Government', replies. 

IV. Recommendations I observations in respect ot which repUes 
of Government have not been accepted by the Com-
mittee and which require reiteration. 

V. Recommendations/observations in respect ot which ftna1 
replies of Government have not been received. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Sixth Report (Sixth 1.ok Sabha) ot 
the Committee Is given in Appendix II. It would be observed 
therefrom that out of 22 recommendations made in the Report. 
9 recommendations i.e. 40.91 per cent, have been accepted by Govana-
ment; the Committee do not desire to punue two recommendation. 

I • 
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'.09 per cent of their recommendations, in view of GoveriuneDt. 
replies eight recommendations i.e. 36.36 per cent, in respect of which 
replies of Government have not been accepted by the Committee. 
require reiteration and for Ulree recommendataions i.e. 13.64 per 
cent final replies of Government have not been. received. 

N.w D&HI; 
April 16. 18'19 
ChGitrQ26, 1901 (S). 

RAM DHAN, 
Ch4innc1n., 

Committe, on the WelfGre of Scheduled 
Caate. Gnd Scheduled T'/i.bu. 



CHAPTER 1 

REPORT 

The Report of the Committee deals with action taken by Govern-
ment on the recommendatiuns contained in the Sixth Report (Sixth 
Lok Sabha) of the Comm'ttee on the Ministry of External Affairs-
Reservations for, and employment of, Scheduled Castes and Schedul-
ed Tribes in the Ministry of External Affairs and its Subordinate 
Offices including Indian Missions abroad. 

1.2. In para 2.:i7 of their Sixth Report, the Committee desired that 
the Min'stry of External Affa:ors might consider what specific relaxa-
tions/concessions could be given to Scheduled Castes and Schedul-
ed Tribe candidates so as to improve their intake in the services of 
the Ministry of External Affairs and its Subordinate Offices includ-
ing Ind·an Missions abroad. 

In their Teply dated the 17th May, 1978, the Ministry of External 
Affairs have stated that both the Union Public Service Commission 
and Subordinate SE:lection Commission who have been consulted in 
this regard have confirmed that various specified concess;ons and 
relaxations such as fees concession, relaxation of upper age limit, 
any number of chances for appearing in the examinations, relaxed 
standard of interviews and appointment on the basis at relaxed 
standards to make up deficiency in the reserved quota are extended 
to reserved candidates at the time of written examination I inter-
views for recruitment to a number of services including those under 
the Ministry of External Affairs, The only Departmental examina-
tion exclusively conducted by the Ministry is for appointments to 
the grade of Cypher sub-cadre of the IFS(B). There is no interview 
for appointment to these posts. The Scheduled Caste and Scheduled 
Tribe candidates taking this examination are required only to qualify 
with a minimum of 55 per cent marks to be eligible for appointment 
as against the higl'ter marks expected of unreserved candidates. 

There is only one other category of post in Class III tor which 
a test is conducterl by the Ministry. This !'elates to selection for the 
posts of Chauffeurs for which a driving test is prescribed. This tHt 
cannot. for obvious reasons, be relaxed in any case. 

The COlllJllittee are not satlsfted with the Govemment', reply 
.... desire that q .. aUfyinl marks in the case of Scheduled Cute and 
Scheduled Tribe caadidates should be redudd to 50 per ceot for ap-
pointment to the grade of Cypher Sub-cadre of the 1FS(8), 
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1.3. In para 2.76 of their Report, the Committee had expreued 

the view that vacAncies resel'Ved for Scheduled Castes and Schedul-
ed Tribes should in no case, be dereserved. In their reply dated 
the Hth February, 1978, the Ministry of External Aftairs have stated 
that the dereservation would be resorted to only in exceptional cir-
cumstances when dereservation would become inevitable in spite of 
all tLe efforts made by the Appointing Authority to appoint suitable 
canchdates belongmg to Scheduled Castes and Scheduled Tribes. 

TIle Committee are not satisfied with the reply furnislaed by &be 
Mbdstry of Extema! Aftain and reiterate their earlier recomme ..... 
doll that vaeancies reserved for Scheduled Cast. aBti Sc:hedaled 
Tri~ should in no ease be dereserved. 

1.4. In para 2.98 of their Report, the Committee had suggested 
that all possible efforts should be made by the Ministry of External 
Ma,irs to find Scheduled Caste and Scheduled Tribe candidates for 
all the posts reserved for them. If, however, such candidates were 
not available to fill all the reserved posts, then the exchange of 
vacancies should be resorted to in the very first year. The Ministry 
of External Affairs, in their reply dated the 11th. May, 1978, have 
stated that under the existing i'ostructions, which are uniformly 
applicable to aU DepertmentslSirvides of the Government, inter-
change of vacancies 18 permissible only in the third year of carry-
forward. However, in the case of promotions by selection upto the 
level of ithe lowest rank of Class II posts, exchange of unfilled reserv-
ed vacancies is always made in the fir'st year itself. Since this Mini ... 
try 18 not empowered to make an exception and exchange vacancies 
in the very first year itself in respect of recrui:tmentlappointmentto 
groups and grades for which exchange of comments of the Depart-
ment of Personnel and Administrative Reforms were invited in the 
matter. According to the reply received from the Department of 
Personnel and Administrative Refonns, the same question had been 
raiaed by Ithe Parliamentary Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes in Recommendation No. 20 (Para 2.31) 
contained in their Forty-First Report to which the Department of 
Personnel and Administrative Reforms had already offered their 
views as to why it was not advisable to excl}ange vacancies in the 
ftrat year i'tself. The Department of Personnel a~ Administrative 
Reforms have stated in their reply to the Parliamentary Committee 
that the matter was considered by a High Power Committee set up 
under the chainnanship of the Prime MiniSter' to review 'the repre-
sentation of Scheduled Castes and Scheduled Tribes in the Services 
at its meeting held on 12-11-1976 and the Committee did not consider 
it necessary to alter the existing arrangements in tbiI reprd. 
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The Committee do not .,ree with tIt,e reply of GoveI'IUIlent uuI 

re-Iterate their earlier recommendation that if the SChed ..... Cute 
aDd Scheduled Tribe candidates are DOt available to ftll all the re-
.erved vacancies, then the excha..,e of vaeaneiel between Scheduled 
e.tea and Scheduled Tribes, u the eue may be, ahoald be retOrted 
to \n the very fint year. 

~ .5. In para 3.11. the Committee had recommended that the claims 
of fcheduled Ca~te and Scheduled Tribe employees should be con-
sidel'ed favourably at the time of making postings abroad, to enable 
them to acquit'e the experience of working in the MiIIionI abroad 
as their stay in a foreign country for a couple of years would, by 
itself, be a very useful experience for the Sched~ed. Cute and 
Scheduled Tribe employees and would help them a lot in broaden· 
ing their outlook and bringing them up socially and economically. 
The Ministry of External Affairs, in their reply dated the 24th 
Febr Dry, 1978, have stated that the Missions abroad are very much 
part of the Ministry of External Affairs and postings to Miuions 
abroad are in the nature of internal transfers within the Miniatry. 
Tranlfer to a post in a Miss'on abroad is not in the nature of fresh 
recruitment to a post or promotion/deputation to a bighft" post. It 
is difficult to· tIee how the concept of reservation for a particular 
category can be introduced in the matter of !'Outine deployment of 
officers among various equivalent posts. Most categories of emplo-
yees of the Ministry get postings abroad from time to time and in 
fact considering that the number of posts abroad in most categortea 
is substantially higher than the posts at headquarters, moat of the 
officers spent a significantly large portion of their working career in 
Missions abroad. In deciding postings, the principle of rotation 
between variou~ "classes" of posts is employed in order to ensure 
that each officer has his share of comfortable and difllcult stations. 
In considering posting of an officer, apart from pattern of hla pre-
vious postings othft" aspects such as language the functional require-
menta of tbe post, special aptitudes or experience required etc:. are 
also taken into account. It would, therefore, not be feasible for the 
Administration, when deciding development of officers on the basis of 
the foregoing seneral criteria, to treat the Scheduled Cute/Schedul-
ed Tdbe officers as a separate category following a di1!erent let of 
guidelines. Since postings are in the nature of transfers and aU 
officers get thei!' share, there seems to be no particular advantage in 
treating the Scheduled Caste/Scheduled Tribe employees .. a eepa-
rate category from the point of view 01. consideration for postingl. 
U, however, any Scheduled Caste/Scheduled Tribe employee facet 
any special problems which need to be taken into account by the Ad-
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minIstration, it may be stated that a sympathetic consideration is 
given to such problems. 

The Committee al"e Dot satisfied with the reply of Government 
and re-iterate that the claims of Scheduled castes/Scheduled Tribes 
should be cO!,lsidered favourably at the time of maldnl posting's 
abroad also. 

1.6. In Paras 4.14 and 4.15, the Committee had suggested that in-
service training programme for Scheduled Caste/Scheduled Tribe 
employees shoulrl be arranged on a regular bas s so as to improve 
their standard' of works and also the chances for selection to higher 
categories of pOlltS. Ministry of External Affairs have though set up 
a Career Manligt!ment and Training Cell for the purpose of arrang-
ing the participation of the Ministry'S personnel in training pro-
grammes in April, 1978 but have not drawn up a phased programme 
for the training of their officers belonging to Scheduled Castes and 
Scheduled Tribes. Only ten Scheduled Caste and Scheduled Tribe 
officers have been nominated to the various courses during the period 
from 1973 to 1978. The Committee had also suggested that the 
Ministry of External Affairs should draw up a time-bound phased 
programme forthwith for the training of officers belonging to the 
Scheduled Caste~ and Scheduled Tribes in order to give them ade-
quate training (;nabling them to compete for and take up higher 
responsibilities in higher posts in due course. In their reply dated 
the 24th February, 1978, the Ministry of External Affairs have stated 
that unlike officers of other Ministries, Officers belonging to this 
Ministry do not remain at Headquarters (New Delhi) of the Ministry 
throughout their !:ervice career. On the other hand, a major period 
of their service with the Government spent on posting in varioua 
Indian Missions/ Posts abroad. To be sure, officers do come on post-
ing to Headquarters usual term of 1 or 2 years and again are posted 
abroad in public iuterest. While at Headquarters they have to 
acquaint themselve& with the latest developments that take place in 
the various Divisions at the Ministry. This being the case, it is not 
administratively feasible to depute officers belonging to Scheduled. 
Castes and Scheduled Tribes according to a time-bound schedule to 
various training In!'tltutes and courses in India during their compara-
tively short tenure lit Delhi. However, in conformity with existing 
instructions, efforts wauld continue to be made to nominate Sche-
duled Caste and Scheduled Tribe Officers to such courses and train-
ing as would become available during suitable periods when ~ 
officers are deployed at Headquarters. In accordance with Govern-
ment directives, this Ministry's endeavour would be to ensure that 
larger nwnber of officers belonging to Scheduled Caste and Sche-
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duled Tribe are nominated to attend Seminara/SymposiaICon(er-
ences etc. in preference to general category of officers to enable the 
former to acquire greater experience for-taking charge C)f higher 
responsibilities. The superiors of such officers are also being advi-
sed to render suitable guidance, whenever necessary, so that the 
standard of performance of official duties of these officers is enhan-
ced and they are able to render even more efll.cient aervice under 
the Government. 

'!'be Committee are not eonviDeed with the GoVWDIUDt'. reply 
..... desire that a time-boaDd pbated. p1'OP'lIIIUIle mould be draWD 
up forthwith for the traininl of Seheduled Caste and Scheduled 
Tribe employees on a rquiar basis 10 as to improve their .tandard 
of pI'OficUmey and alto their chancel for aeleetlon to bilher ate-
priea of posta. 



CHAPTER U 

RECOMMENDAr;mONSjOBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (S. No.1, Para No.1. 1'.) 

The Commi'ttee are distressed to note that a large number of 
posts have been kept outside the purview of the Re8ervation Orders 
in lavour of Scheduled. Castes and Scheduled Tribes by the MiJti8. 
try of External Affairs. The Committee see no reason why Reserva-
tion orders have not been made applicable to these posts in view 
of the fact that there has been improvement in the educational 
and socio-economic standards of Scheduled Castes and Scheduled 
Tribes over, the last few years. The Committee would like tbe 
Ministry of External Affairs to review the whole policy of making 
Reservation Orders applicable in toto to all posts in consultation 
with the Department of Personnel and Admi.nistrative Reforma In 
this connection, the Committee would like to draw the attention 
of the Ministry of External Affairs to the following recommenda-
tion contained in para 1.56 of their Forty-first Report (Fifth Lok 
Sabha) on the Reservations for Scheduled Castes and Scheduled 
Tribes in services:-

"The Committee are in princtple opposed to any category of 
posts being exempted from the purview of reservations. 
The Committee, therefore, recommend that all exemp-
tions from the rule of reservations of Scheduled Castes 
and Scheduled Tr~bes should be done away with." 

Reply of Government 

Exemptions from reservations made applicable by the Ministry 
are in accordance with the existing instructions of the Govern-
ment applicable to aU Government departments and services. The 
following categories 01 posts in the Ministry which were consider-
ed as Research/technical posts or posts fUled by transfers\deputa-
tions were kept outside the purview of reservations in accordance 
with the existing Government directives:-

<a> Research posts 
(b) Staff in oftices of Minister and Minister of State. 
(c) Posts in the Legal & Treaties Division 

6 
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(d) Posta in the Bureau of Security 
(e) Interpreters 

• (f) Staff in the Government Hospitality Orpnilation 
(g) Posts in Hindi Unit 
(h) Posts in Exiternal Affairs Hostel. 

\ 

t 

However, in the light of the recommendationa of the Parlla· 
me~tary Committee, the matter was reviewed in detail and it hu 
now been decided that reservation orders should be applfed to all 
categories of posts exoepting the posts at (b) above. The peate at 
(b) are not on the permanent strength of the Ministry and are 
held either by officials on deputation Ito the Ministry, in which cue 
the reservation order would not apply, or by ofticialJ of the Ministry 
in wbose case reservation orders would already have been applied 
in their respective grades. 

Necessary instructions have been issued to the Peraonnel Sec-
tions dealing with recruitment to these posts to implement re-
servation orders scrupulously in respect of &11 future vacancies in 
tHese posts. 

[Ministry ot External Aftairs U.O. No. Q(GA) 551/39177(SCT) 
(1) dated 17-5-78] 

Reeomm_datlon (S. No. 2, Pua No. 1.15) 

The Committee are unhappy to be informed that records avail-
able in the Ministry of External Aftair8 do not contain any indi-
cation whether the question of exemptin, of poets in the le,al and 
Treaties Diviaion of the Miniatry from the purview of ReservatiOll 
Orders had been considered at any stage. The Committee, however. 
note that the Mintstry of External Affairs hu now decided to make 
the Reservation Orden applicable in case of post. .t the level of 
Assistant Legal Advisers and below in thia Division. The Com-
mittee expect that all the posts srising in future at thi8 level will 
actually be ftDed by Scheduled Cutes and Scheduled Tribes tm 
such time their quota is completed. 

Bepl1of~ 
The Ministry will take action to Implement reservation orders 

strictly in respect of posts in the Legal & Treaties Diviaion. Further. 
in the light of the recommendation of the Committee, B greater 
number of candidates belonging to Scheduled CutesfScheduled 
Tribes than the number required by the retervation orden 
would be recruited, provided lUitably qualified candldatel be-
come Bvanable, with a view to making up the shortfall fn the 
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quota of Scheduled Castesl Scheduled Tribes in the Divisi'Oil with-
in the shortest period of time. 

[Ministry of External Affairs U.O. No. Q(GA) 551/39177(SCT) 
(if) dated 24-2-1978] 

Recommendation (S. No.3, Para No. 1.21) 
The Committee note that the Ministry of External Affairs have 

agreed to appoint a DirectorlDeputy Secretary in place of an Under 
Secretary as Liaison Officer to watch and safeguard the interests 
of Scheduled Caste and Scheduled Tribe employees. The Com-
mittee need hardly highlight the duties of a "Liaison Officer, as laid 
down in the Brochure on Reservation for Scheduled Castes and 
Scheduled Tribes and desire that these should be scrupulously per-
formed. The Committee would also like the Ministry of External 
Affairs appoint Liaison Officers in all the Regional Passport Oftices, 
etc. to watch the interests of Scheduled Caste and Scheduled Tribe 
employees in those offices. 

Reply of Govemment 
An officer of the rank of Director has been appointed Liaison 

Ofticer for the Ministry of External Affairs to watch over and safe-
guard the interests of Scheduled Caste and Scheduled Tribe em-
ployees in the Ministry. 

2. As far as the Regional Passport Offices are concerned, most 
of the staff in these offices belong to one cadre, the Central Pass-
port and Emi'gration Organization. In view of this, an officer of 
the rank of Deputy SeCt'etary to the Passport Emigration & Con-
sular Division has been appointed Liaison Offtcer to watch over 
the interests of Scheduled Caste and Scheduled Tribe employees 
in the Regional Passport Oftlces. 

[Ministry of External Affairs U.O. No. Q(GA) 551/39177(SCT) 
(iii) dated 24-2.-1978] 

Recommendation (S. No.4, Para 1.14) 
The Committee need hardly point out that mere changing of 

the name of the General Administration Section to the Cell is not 
going to yield the desired results unless the Cell i!' strengthened 
and geared up to assist the Liaison Officer to discharge his functions 
effectively and purposefully. The Committee would suggest that 
the Cell should be properly manned So- that it functians gainfully. 

Reply of Government 

A Special Cell, named SCT Cell, with staff consisting of a Sec!-
tion Officer and assistant and an LOC. has been created in the 
Ministry of External Affairs for the purpose of ensuring eompliance 
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with the reservation orders and to assist the Liaison Officer to dis. 
charge his functions effectively and purposefully. 

[Ministry of External Affairs U.O. No. Q(GA) 551/39177(SCT) 
(iv) dated 24-2-1978] 

8eeommendation (S. No. 16, Para No. '.7) 

The Committee regret to note that there is a big shortfall in 
almost all categories of posts in the Ministry of External Affairs and 
its Subordinate Offices including Indian Missions abroad. The repre-
sentation of Scheduled Castes and Scheduled Tribes in Group 'A' posts 
in the Ministry of External Affairs is onJy 7.4 per cent and 7.3 per 
cent respectively while the represl!'lltation of Scheduled Cutes and 
Scheduled Tribes in Group 'B' posts is 4.5 per cent and 0.6 per cent 
respectively. Even in group 'C' posts, the represen,tation of Scheduled 
Castea and Scheduled Tribes is no better. It is only 7.5 per cent for 
Scheduled Castes and 3.0 per cent for Scheduled Tribes. Similar 
is the position in respect of Subordinate offices attached to the Mini-
stry of External Affairs. tConsidering thl!l8e heavy shortfalls, the 
Committee cannot but conclude that extant orders on the subject 
are neither heing followed in letter and spirit by the appointing 
authorities nor is adequate attention being paid to improve the 
situation. The Committee are convinced that unless concerted 
efforts are made by the Ministry of External Affairs and other 
appointing authorities, the shortfalls in the representation of Sche-
duled Castes and Scheduled Tribes cannot be wiped out. The Com-
mittee, therefore, urge the Ministry of External Affairs to ensure 
that the reservation orders are rigidly followed 80 that all the 
reserved vacancies for Scheduled Castes and Scheduled Tribes are 
actually ftlled in by them and that shortfalls are obliterated as 
early as poutble. 

Rep1y of Government 

Suitable instructions have been issued to the Per80nnel Sec-
tiona in the Ministry and the Subordinate otftces to follow rigidly 
the reservation orders 80 that the reserved vacancies for ~heduled 
Castes and Scheduled Tribes are actually filled in by them and the 
shortfalls are obliterated as early as possible. 

[Ministry of External Affairs U.O, No. Q(GA) 551/39177(SCT) 
(xiii) dated 24-2-78] 
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Recommendation (S. Nos. 19 and ZO, Para 4.1t and 4.10) 

The Committee regret to note that the annual statements re-
garding recruitment, etc. of Scheduled Castes and Scheduled 
Tribes on the prescribed forms, as on the 1st January, 1976, were 
sent by the Ministry of External Affairs 1lo the Cabinet Secretariat 
(Department of Personnel and Administrative Reforms) on the 

22.nd July, 1976 although these should have been sent to them 
latest by the 31st March, 1976. The Committee also regret to note 
that the returns prescribed by the Department of Personnel & 
Administrative Reforms have not been maintained by all the Re-
gional Passport Offices. The CommittJee would like the MiniBtry 
of External Affairs to ensure that, in future, these statements are 
prepared on the prescribed forms and are submitted to them by all 
its subordinate oftlees as soon as after the 1st January of the fol-
lowing year and latest by the 1st March, of that year as laid down 
in the Cabinet Secretariat (Department of Personnel & Adminis-
trative Reforms) O.M. No. 17\317O-ES'M'(SCT) dated the 1st Jan-
uary, 1972. Failure to submit the statements in time should be 
regarded as a serious lapse on the part of the Heads of Subordinate 
offices attached to the Ministry r4 External Affairs. 

The Committee would also like to suggest that these annual 
statements on receipt by the Ministry of External Affairs should be 
critically examined and analysed so that prompt and effective me-
asures may be taken to remove the deficiencies noticed. 

Reply of Governmeat: 

The above recommendations of the Parliamentary Committee 
have been noted and the Personnel Sections in the Ministry and 
Its subordinate offices have been directed for strict compli:ance. 

[Ministry of External Affairs U.O. No. Q (GA) /551/39/77 (SCT) 
(xv) dated 24-2-1978] 

~mmendatlon (S. No. 21, Para No. 4.13) 

The Committee desire that the Liaison Oftloer in the Ministry 
of External Affairs will take note of the orders of the Government 
in this regard and will ensure that a note on the recruitment, pro-
moti'on, dereservation of vacancies and supersession of Scheduled 
Castes and Scheduled Tribe9 in the Ministry of External Affairs 
and its Subordinate Offices including Indian Missions abroad will 
be included in the Annual Report of the Ministry from 1977 and 
onwards. 
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Reply of Government 

A note in this regard has been included in the Annual Report 
·()f the Ministry for the year 1977 and will continue to be included 
.in the future Annual Reports also. 

[Ministry of External Affairs U.O. No. Q (GA) /551/39/77 (seT) 
(xvi) dated 17-5-78] 

Recommendation (S. No. 22, Para No. 5.2) 

The Committee suggest that separate registers for registering 
·the complaints/representations received from the Scheduled Caste 
.and Scheduled Tribe employees should be maintained by the Per-
sonnel Sections of the Ministry of External Affairs and also in the 
Subordinate Oftices attached to the Ministry of External Affalra. 
. The Committee would also suggest that a precise procedure should 
be laid down by the Ministry of External Affairs to deal with such 
-complai'nts/representations. The registers should at least· be 
.quarterlych~ed by the Liaison Officer to. ensure that all IUCb 
complaJnts/representat;1ons are properly and expeditJoUIly dealt 
with in the Mtnistry of External Affairs and its subordinate 
offices. "'y of Govenuneat 

We have issued !o'Uitable instructions to the Personnel SectionJ 
of the Minilltry and also in the subordinate offices attached to the 
Ministry of External Affair. that separate registers should be 
maintained for registering the complaints/representationJ received 
from the Scheduled Caste and Scheduled Tribe employees and the 
pr,ecise procedure to be fonowed has been prescribed for checking I 
reviewing these ReiiBters by concerned. offtcers with a view to 
t'nsure app~priate acUon· in the expeditioU9 di.tpotal of the. com-
p14ints/repr~ntations. The PerJOnnel Sections have also been 
adyj,sed to submit the Registers to the Liaison Oftker(s) quarterly 
for scrutiny to ensure that the camplatOts/representations are p~ 
·l'erly and expeditiously dealt with. 

[lI4inilitry pf External Mairs U.O, No. Q(GA)/551/39/77(SCT) 
(xvii) dated. .24-2-1978] 



ClIAPTERm 

RECOMllENDATIONS/OBSERVATIONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S 

REPLIES 

BeeOlDDleDdatiOD (S. No. 'l, Para 2.") 

The Committee need hardly point out that Roster is a mechanism 
to keep a· watch on' the proper and adequate intake of Scheduled. 
Castes and .Sch~dul.ed .Tribes in services and it would cease to have 
any significance whatsoever if it is not maintained pI'operly. The 
Committee would. therefore. emphasise that Rosters should not onl~ 
be maintained properly by the various recruitment authorities ~. 
the Ministry of External Aftairs and its Subordinate Oftlces 111 ac-
eordance with the extant orders on the subject but also the appoint-
menl'!! of Scheduled Castes and Scheduled Tribes are actually made 
3e-cording to the points reserved for them in the Roster. The Com-
m'ttee would also suggest that Roster's should be checked periodi-
~ally by the Liaison Officer and pny defects noticed ~erein l'ectified' 
fmmE'diately. 

Reply of Government 

The Rosters maintained by the Personnel Sections in the Minis-
try for appointment to various posts by Direct recI'uitment/Depart-
mental ExaminationsfDepartmental promotions in the Ministry have 
been inspected and any defects noticed therein have been communi-
eated to the concerned authorities for rectification. It has been 
found that the Rosters are generally being maintained fairly well 
and the recruitment procedure on point system prescribed for SCI 
!lJT is being followed correctly. 

With the appointment of Liaison Offtcer for the Scheduled Castes 
and Scheduled Tribes in the CentI'a1 Passport arid Emigration Or-
.anisation instructions have been issued for immediate inspectioDt 
ef Rosten .maintained by the Regional Passport <:nd Emigration-
emees. 

[lIinistry of External Mairs U.O. No. Q(GA)/5tSllS9/7T(SCT)' 
lfl: I .' (vi) dated 24-2-1978} 
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Recommendation (S. No. 11. Para No. z.t1) 

. The Committee need hardly emphasise the desirability of iDclud-
109 a Scheduled Caste/Tribe Officer in the various Departmental 
RecruitmentJPromotion Boards/Committees cOllltituted by the M~ 
try of External Aftairs so as to instil confidence in the Scbedu1ecl 
Caste and Scheduled Tribe employees. In case, a Scbeduled Caste 
Tribe Officer is not available in the Ministry of External Main fol' 
the purpose, a Scheduled CastefTribe Officer from another Ministry/ 
Department should be associated with such Departmental Recruit-
ment/Promotion Boards/Committees. 

Reply of Government 

The recruitment/promotion boards/committees to various poetl 
in the Ministry of Extemal Affairs are constituted in accordance 
with tbe relevant recruitment rules/regulations. Apart from 
the association of tbe Chairman/Member of the UPSC with 

committees considering recruitment/promotion to speciftc categoriel 
of posts. the only provision for representation trom outside the MI· 
nistry is for participation of a representative of the Miniatry of Com-
merce in the Foreign Service Board, Senior Departmental Promo-
tion Committee. The recommendation of the Committee has been 
brought to the notice of the Ministry of Commerce for appropriate 
action at the same time when nomination of repreaentatlons from 
that Ministry to the FSB/sr. DPC/Jr. DPC are considered. 

As this Ministry has already informed the Parliamentary Commit-
tee, every effort is be:ng made to nominate Scheduled Caste/Scheduled 
Tribe oftlcers of appropriate seniority to participate in the recruitment! 
promotion boards/committees. subject to the limitation that only 
officers of appropriate status posted at beadquarters at a given time 
can be nominated to the boards/committees. Strenuous effort In thil 
direction will continue to be made by this Ministry. 

[Ministry of External Affairs U.O. No. Q (GA) /551/39/T1 (seT) 
(vi) dated 24-2-1978] 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMITTEE AND WHICH REQUIRE REITERATION 

~ommend8tion (S. Nos. 5 & 6, Para Nos. 2.38 & 2.37) 

The Committee note the recruitment procedure being followed by 
the Ministry of Externa1 Mairs for recruitment of personnel to man 
the various categories of posts under their control. The Committee 
also note that the "untof reervitment is being done through the 
Public Service· CommissIon/Subordinate Services Commisaion. 

The Commtttee -are· unhappy to note that hardly any concessions! 
relaxations are given to the Scheduled Caste and Scheduled Tribe 
candidates at· the !fme ~~ written ex8lDinations!interviews. The Com-
mittee would like the ""Ministry of External . Affairs to consider what 
speclftc relaxations/concess!ons could be given to the Scheduled Caste 
and Scheduled Tribe candidates, so as to improve their intake in the 
services of the Ministry of External Affairs and its Subordinate OfBces 
including Indian Missions abroad. 

Reply of Government 

I,n so far as the candidates for various Grades/posts obtained 
through open competitive examinations (with or without interviews) 
are concerned. application of relaxations/concessions for Scheduled 
Castes and Scheduled Tribes come under the purview of the recruit-
ing authorities viz. the Union Public Service Commission and the 
Subordinate Selection Commission. 

Both the Union Public Service Commission and Subordinate Selec-
t:on Commission who were consulted in this regard have confirmed 
that various spedfied concessions and relaxations such as fees conces-
sion, relaxation of upper age limit, any number of chances for appear-
ing in the examinations, relaxed standard of interviews and appoint-
ment on the basis of relaxed standards to make up deficiency in the 
reserved quota are extended to reserved candidates at the time of 



'S 

written examinations/i~terviews for recruitment to a number of 
services including those under the Ministry of External Mairs. 

Identical concessions{relaxat!ons are given to Scheduled Caste and 
Scheduled Tribe candidates by the Union Public Service Cornmiaaion 
in respect of recruitment to the various All India Services and Central 
Services Group A/Group B. 

The only Departmental examination exclusively conducted by the 
Ministry is for appointments to the Grade of Cypher Sub-cadre of the 
IFS(B). There Is no interview for appointment to these posts. The 
Scheduled Caste and Scheduled Tri~ candidates taking this examina-
tion are required only to qualify with a minimum of S5 per cent 
marks to be eligible for appointment as against the higher markl ex-
pected of unreserved candidates. 

There is only one other category of POlt in Clus III for which 
a test is conducted by the Ministry. This relates to selection for the 
posts of Chauffeurs for which a driving test is pretCribed. This test 
c~ot, for obvious reasons. be relaxed in any cue. 

[Ministry of Extemal Affairs U.O. No. Q(GA)551139!77(SCT) 
(v) dt. 17-5-1978] 

Commea.ts of tile CoDuIUttee 

Please see Chapter I, Para 1.2-

Recommeadation (S. No. to, Para No. %.76) 

The Committee are distressed to flnd that a large number of vacan-
cies have been de reserved in the various grades duri'ng the lut five 
years depriving employment to many a Scheduled Castes and Sche-
duled Tribes. The Committee are unable to accept that even for 
'C1ase IV vacancies, suitable Scheduled Castes and Scheduled Tribes 
candidates are not available. The Committee C8nDot but conclude 
that neither the strict compliance of" the extant orden on the subject 
have been ensured nor earnest effort, have been made by the Mbrlstry 
of External Affairs to appoint Scheduled Castes and Scheduled Tribes 
candidates against the reserved vacancies. The Committee an ftnnly 
of the view that vacancies reserved for Scheduled Cutes and Sche-
duledTrtbes in D() case, should be dereserved. 

Reply 01 Government 

The advice from the Department of PetIOImel andM-
miniltrative Reforms hu since been received and the relevaftt extracta 
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(Appendix-I) have been pused on to the concerned Section for guid-
ance. The dereservation would be resorted to only in exceptional 
circumstances when dereservation would become Inevitable 
inspite of all the efforts made by the Appointing Autho1"lty to appoint 
suitable candidates belonging to Scheduled Castes and Scheduled 
Tribes. 

[Ministry of External Mairs U.O. No. Q(GA) 551139177(SCT) 
(vii) dated 24-2-lgrS] 

Comment. of the Committee 

Please see Chapter I, Para 1.S. 

Reeommeaulation (S. No. 13, Para 2.9%) 

The Committee feel that ordinarily vacancies reserved for Sche-
duled Castes and Scheduled Tribes should be ftlled in by the candidates 
belonging to the respective communities only SO that the need to fill 
in the vacancies reserved for Scheduled Castes by Scheduled Tribes 
and vice VeTSa at the end of the third year of carry-forward of vacan-
cies is obviated. The Committee WOUld, therefore, suggest that all 
possible efforts should be made by the Ministry of External Affairs to 
find Scheduled Caste and Scheduled Tribe candidates for all the posts 
reserved for them. If, however, such candidates are not available to 
fill all the reserved posts, then the exchange of vacancies should be 
resorted to in the very first year. 

Reply of Government 

Under the existing 'instructions, which are uniformly applicable to 
all DepartrnentsfServices of the Government, interchange of vacancies 
is permissible only in the third year of carry-forward. However. in 
the case of promotions by selection upto the level of the lowest rank 
of Class I posts exchange of unfilled reserved vacancies is alway. made 
in the first year itself. Since this Ministty is not empowered to make 
an exception and exchange vacancies in the very first year itself in 
respect of :recruitment/appointment to groupe and grades for which 
exchange of vacandes is recommended only in the thiTd year of carry-
forward the comments of the Department of Personnel & Administra-
tive Reforms were invited in the matter. According to the reply re-
ceived trom the Department of Personnel & Administrative Refomul. 
the same question had been raised by the ParUamentary Commfttel 
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()n the Welfare of Scheduled Castes and Scheduled Tribes in Recom-
mendation No. 2O(Para 2.31) contained in their Forty Fint Report ta 
which the Department of Personnel & AdministratiYe Reforms ha. 
~h'eady offered their views 81 to why it was not adviable to exchange 
vacancies in the first year itself. The Department ot Personnel and 
Administrative Retonns have stated in their reply to the Parliamen· 
tary Committee that the matter wu considered by 8 High Power 

Committee let up under the chairmanship of the Prime Kinlsw to 
review the representation of Scheduled Cutes and Scheduled Tribel 
in the Services at its meeting held on 12-11-1976 and the Committee 
did not consider it necessary to alter the existing arrangements in tbJa 
regard. 

[Ministry of External Affairs U.O. No. Q(GA) 551/39/77(SCT) 
(xi) dt. 17-6-78] 

Com.ments of the Committe. 

Please see Chapter I, para U. 

Beeommendations (S. Nos. 14" 15, Para NOI. 1.10" 3.11) 

The Committee note that the pOIlU of Ambassadors, High Com· 
missioners and Head of MissionsfPosts are filled by the Central Gov-
ernment at the discretion by appointment of members Cit Indian 
Foreign Service or of the other persons eminent In public ute. The 
Committee suggest that the Ministry of External Mairs should con· 
sider the feasibility of providing reservations for Scheduled Cute and 
Scheduled Tribe persons in the appointments of 811 diplomatic per-
IOnnel in the Indian MissionslPosts abroad. 

The Committee are also of the view that the claims of Sche-
duled Caste and Scheduled Tribe employee. should be considered 
favourably at the time of making posting. abroad. to enable them 
to acquire the experience of working in the MiJaiolll abroad u their 
stay in a foreign country fOT a couple of years wUl. by ttseU, be a 
very useful experience for the Scheduled Calte and Scheduled Tribe 
employees and will help them a lot in broadening their outlook and 
bringing them up socially and economically. 

Repl,. of Governmeat 

Recommendations contained in paragraphs 3.10 and 3.11 In dealt 
with together sin~e both relate to the question of reMl'V&tIons of 
Scheduled CutefSchedule4 Tribe employees in the matter of 
poatlnp. 
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The Committee is no doubt aware that the Missions abroad are 
very much part of the MinistTy of ExternalAJfairs and poatings to-
Missions abroad are in the nature of internal transfers within the 
Ministry. Transfer to a posts in a Mission abroad is not in the na-
tU'l'e of fresh recruitment to a post or promotion/deputation to a 
higher post. It is difficult to see how the concept of reservation for 
a particular category can be introduced in the matter of routine 
deployment of officers among various equivalent posts. Most cate-
goories of employees of the Ministry get postings abroad from time 
to time and in fact cons;dering that the number of posts abroad in 
most categories i~ substantially higher than the posts at headquarters. 
most of the officers spent a significantly large portion of their work-
ing ca'l'eer in Mi~sions abroad. In deciding postings, the principle 
of rbtation between various "classes" of posts is employed in order to 
ensure that each officer has his share of comfortable and difficult 
stations. In considering posting of an officer, apart from pattern of 
his previous postings, other aspects such as language, the functional 
requirements of the post, special aptitudes or experience required 
etc. Il'te also taken into account. It would, therefore, not be feasible 
for the Administration, when deciding deployment officers on the 
basis of the foregOing general criteria, to treat the Scheduled Castel 
Scheduled Tribe officers as a separate category following a different 
set of guideline&. 

In respect of most categories of posts in the Ministry, the general 
principle is that when an officer joins the Ministry, he is liable to 
be asked to serve from time to time e'ther at headquarters or in our 
Missions in any part of the world, depending upon the requirements 
of personnel in each Division/Mission from time to time. If there 
had been a particl1larly selective process by which even after joining 
the Ministry, a decisiOn is taken whether to post an officer abroad 
or not, in that case, it would have perhaps been reasonable to take 
into account the special claims of Scheduled Caste/Scheduled Tribe 
employees. Since postings are in the nature of transfers and all 
officers get 'their sbare, there seems to be no particular advantage in 
treating the Scheduled Caste/Scheduled Tribe employees as a sepa-
rate category from the point of view of consideration for postings. 

It may also be added that posting abroad does not by itself confer 
any additional benefit; whatever allowances etc. are given to an 
officer' posted abroad are only to compensate for the higher cost of 
living in·varlous foreign countries. The point made by the Com-
mittee reg8'fdlng the beneficial impact of postings abroad on Sche-
duled Caste and Scheduled Tribe employees from the point of view 
of broadening their outlook and bringing them up socially and eca-
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;nOmically, is· certainly appreciated. This aspect ii, however taken 
~care of by the .xiating' BYstem and pattern of poRinge of the ~cers 
of this Ministt:Y. ~ officers who join the IF'S are, for example, 
-posted abroad tmmediately after a period of initial training in India 
lasting a slightly less than two years for these omeen, the initial 
posting abroad itself is in the nature of training, eDabling them to 
learn various foreign languages and otherwise enabling themaelves 
to foreign environment and cultures. In varying detreel this applies 
al80 te> the various categories of oftlcen in the IFS(B) wbo start get. 
tbig postings abroad after an initial period of training and stay at 
headquarters for varying periods. 

H, however, any Scheduled Caste/Scbeduled Tribe. employee 
faces any special problems which need to be taken into account by 
the- Administration, it may be- stated that a sympathetic considera-
tion is· &iven to such problems. 

[Ministt-y of External Affairs, U.O. No. Q(GA)551/39/77(SCT) 
(xiii) dated 24-2-78] 

CoJlllDellts of the CommtUee 

Please see Chapter I, para 1.5. 

(t. B.~ellcl.tioD' (8. No. 17 and 18, Puas '-14 Ie '-U) 

The Committee are uphappy to note that no in-service train-
ing programme has been arranged by the Mini.try of External Aftain 
exclusively for the Scheduled Castes and Scheduled Trtbea emplo-
yees. Even then some officers of the Ministry of External Aftairs 
have been deputed for training, the number of Scheduled c..tea and 
Scheduled Tribes officers is insignificant. The Committee suggest 
that in·service training programme for Scheduled Castel and Sche-
duled Tribes employees should be arranged on a regular basis 10 .. 
to imp!'ove their standard of work and also their chances for .. lec-
tion to higher categories of posts. 

The Committee alia understand that the Government of' 
India issued instl'UetioDl 81 early as on the 26th March, 1970 to the 
effect that in' order to improve the chances of Scheduled C •• tes and 
5eheduled Tribes for aelectionto tbebigher catetorieaof po.t8. they 
should be provided with more opportunities for attenclina .emJn.anl 
SympoSialConferences etc. In their orden dated the 15th Ncmtmber. 
19'11; -while "emphasising the needs for more 1n1eDllw tnJ.n1ng to 
c.tii'ectly reMrlted Claas I oftken belonging to· tbeIe- oemmuniUes' 
atong-'\Irith other ollieen' needingaueh· belp, the Government of India 
advised all the Ministries/Departments to nominate a considerably-
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large numb" Q! &heciuled. Cute and Scheduled Tribe ofB.cerl tOl' 
training progt'ammee run by various Department. and Trainina Inllti-
tutions. For this purpose, the Kiniatri_/Departmentl wer. adYilecl 
to draw a phased proeralllDle and lay down a time limit, lay three 
years, within which training of luch oftlcen in appropriate flelda 
should be completed. The Ministry of External Aftain have though 
set up a Car.eer Management and Training Cell for the purpose of 
arranging the participation of the Ministry'. perllonnel in trainin&, 
programmes in April, 1978 but have not drawn up a phased program.-
me for the training of their omcers belonging to Scheduled Castes 
and Scheduled Tribel. Only ten Scheduled Cutes and Scheduled 
Trib~s officers have been nominated to the varioUi counea during 
the period from 1973 to 1976. The Committee would like the Minis-
try of External Affairs to draw up a time-bound phued programme 
forthwith for the training of otBcers belonging to the Scheduled 
-Castes and Scheduled Tribe. in order to give them adequate train-
ing enabling them to compete for and take up higher relpoIllibUitiea 
in higher pOlts in due course, 

Reply of Government 

As the Committee is aware, unlike officer. of other MinD-
tries. Officers belonging to this Ministry do not remain at Head-
quarters (New Delhi) of the Ministry throughout their Iel'-
vice career. On the other hand a major period of their service with 
the Government is spent on posting in various Indian Missiona!pollta 
abroad. To be sure, officers do come on posting to Headquarters for 
usual tenn of 1 or 2 years and again are posted abroad in public 
interest. While at Headquarters, they have to acquaint themselves 
with the latest developments that take place in the varioUi Divisions 
at the Ministry. Thi's being 'the case, it is not administratively 
feasible to depute officer. belonging to Scheduled Castes and Sche-
duled Tribes according to a time-bound IChedule to various training 
Institutes and cot.rrses in India during their comparatively Ihort 
tenure at Delhi. However, in confonnity with existing instructions, 
efforts would continue to be made to nominate Scheduled Cutes and 
Scheduled Tribes Oft\t'er to !luch couna and training as would be-
come available during suitable periodl when IUch officers 8ft deploy-
ed at Headquarter., in accordance with Government directives this 
Ministry's endeavour would be ellJure that larger number of otlicera 
belonging to Scheduled Cute and Scheduled Tribe are nominated 
to attend SeminlU"s/Sympoaia/Conferences etc. in preference to gene-
ral category of ofticen to enable the former to acquire greater ex· 
pert.ence for takinl charge of higher reIpOnsibWtiti. Tbe IUpertO!'l 
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of such ofticers are also beina advised to render auitabl. auidance, 
whenever neceuary, so that the standard of performance ot o1Bcial 
duties of these omeers is enhanced and they are able to render eyeD 
more eftleient service under the Gonmment. 

[Ministry ot External Affair. U.O. No. Q(GA)551139177(SCT) 
(xly) dated 2~2-1D78] 

Commentl of the Committee 

Please see Chapter I, pan 1.6. 



,CIIAP'l'EB V 

RECOMMENDATIONSjOBSERVATIONS IN RESPEct 0.1." WHICH 
FINAL REPLiES OF GOVERNMENT HAVE NOT BEEN 

RECEIVED 

Recommendations (S. Nos. 8" 9, Paras 2.72 It 2.73) 

The Committee note that 25 per cent of the vacancies in 
Grade IV of the Indian Foreign Service 'B' (General Assistant) are 
filled by promotion of officers of Grade V (U.D.C.) on the basis of 
the seniority subject to rejection of the unfit and 75 per cent by 
direct recruitment on the basis of an open competition examination 
held by Union Public Service Commission. 

The Committee are surprised to note that the prQPosal to amend 
the recruitment rules with a view to apply 'l'eservation provision for 
promotion on the basis of seniority-cum-fitness to the General Assis-
tant's Grade hI){; not yet been finalised even after a lapse of about 
ten y'ears. The Committee would urge upon the Ministry of Exter-
nal Affain to vigorously pursue the matter with the Union Public 
Service Commission and the Department of Personnel & Adminis-
trative Reforms and expedite a decision in the matter as continued 
delay in the matter adversely affects the interest of the Scheduled 
Castes &Ild Scheduled Tribes. 

The Committee are constrained to observe that the number 
of Scheduled Castes and Scheduled Tribes promoted in almost all 
the categories of posts available in the Ministry of External Affairs is 
much below the quotas reserved for them. The Committee are alseY 
unhappy to be informed that ad-hoc promotions have been made 
during the previous years. especially (Grade IV of IF'S 'B') ignoring 
the claims of Scheduled Castes and Scheduled Tribes. 

The Committee expect the Ministry of External Affairs/Depart-
ment of Personnel & Administrative Reforins to ensure that the 
claims of Scheduled Castes and Scheduled Tribes are given due con-
sideration before these Bd-hoc promotions are regularised. The 
Committee would also like the Ministry of External Affain/Depart-

22 
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ment o~ Personn~ ,and Administrative Reforms to strictly follow 
the ~arl0us brders ISsued ',br the Ministry of Home Mairs/Depart-
ment of. Petso~nel &Aclm1h1strative Reforms regardini reservatioDi 
for, Scheduled Caste& and Scheduled Tribes in promotiOIll and' to 
-enml'e that iill'thepost8 reserved for them are also actually ftlled in 
.by them' 

Reply of GoverlUDent 

:rh~c~se relating 'to the amendment of the IFS(B) (RCSP) 
~u1es"'ii?- respec~ ofpro~otions/appointments to Grade IV of IFS(Bl 
IS stID pe~diriB with the Department of Personnel and AdmIniltra. 
tive Reforrili;" whO are being reminded regularly in the matter. 
ActlOti rellltb1g~ to the'regularlsation of ad.-hoc Aulstants dol"dln, 
resetVati'OdS for 'Scheduled Castes and Scheduled Tribes employees 
~an be taken only after the ftnalisation of the propoled amendment 
to the existin, relevant rules. 

[Ministry of External Affairs U.O. No. Q(GA)551/39/77(SCT) 
(vtJ) dated 2f.2-1878] 

a.&mmenUtioa (S. No. It, Pan No. 1.11) 

TheCOmlnMee 'arf 'diitreU8d to note that all the vaelibeiel ~ 
'Served for Scheduled Castes and Scheduled Tri_ 'eftD 'ill Clau tv 
postll could not actually be ftlled in by Scheduled Cute and Schedul-

-.eel Tribe candidates. The Committee see no justiflcatiOD in framing 
.a rule by the Director General of Employment and Training that 
,only those persons who had a service of at leaat three )'811'1, tDcIud-
jng broken periods or 240 days of unbroken lemce u casual or claUy 
rated labourers could be recruited u peons in Govenunent Depart-
ments which had worked to the detriment of the Scheduled Castel 
and Scheduled Tribes. The Committee would like the Ministry of 
External Affairs immediately to take up the matter with the Director 
General of Employment and Training 80 u to amend the rule 10 
that all the vacancies relerved for Scheduled Castel and Scheduled 
'Tr:bes are actually ftlled in by them. 

Reply of QoverDlllent 

Since July, 19'78, there is a complete Government ban on fresh 
recruitments to the posts of Peons including appointment of Casual 
Labourers or daiJy rated labourers as Peons al the intention of the 
Government is to effect reduction in the strength of peons mde DP AR 
O.M. No. 14011f2/Eltt. (0) dated 24-6-76 and 2'1·7·76. nte 
Government's intention in doing so is that a messenger system should 
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be introduced and, therefore, even the .anctioned atrenith of peo» 
_hould be reduced by 10 percent .tde DPAR 0)4. No. 1.011/2/76-
Estt.(D) dated 6-9-76. In the circumltanceet appointin8 Cuual 
Labourers and daily rated labourers who fulfil conditioM pre8C1'ibed 
by the D.G.E. & T. as Peons i. also no longer ~lIible. However, this 
Ministry has made a reference to D.G.E.&T. and DPAR regarding 
amending of this rule concerning the condition of 240 days of un· 
broken service and 3 years of service (including broken perioda) 
for appointment of Casual Labourera and daily rated worken as 
peons so that, in the event of the remonl or relaxation of the ban in 
the near future, this Ministry would be able to appoint suftlcient 
number of Scheduled Castes and Scheduled Tribe. as peoM. 

[Mini.try of External Anairs U.O. No. Q(GA) 551/39/77(SCT)' 
(x) dated 24-2-1978J: 

NEW DELHI; 

April Ie, 1979 
Chaitra 26, -,190,.."..,....l-(=scika). 

RAM DHAN, 
ChGirm4m, 

Committe. on the Welfare of 
Scheduled Caste, and Scheduled 

Tribes. 



APPENDIX I 

MOST IMMEDIATE 
No. 38022/2/78, EST(SCT) 

GoVERNMENT 0.. INDIA 
MINISTRY OF HOME AFFAIRS 
Department of Penonnel & A.R. 

Estt. (SCT Section) 

New Delhi, the 26/28 Augu.t, 78 

OFFICE MEMORANDUM 

Sl1JIJECT.-Sizth Report oj the Parliamentary Committee em the W.I­
ftllr. of Sch.duled Caste, and Scheduled Tribe. relating to 
the Mini8try uf External AffIJira-RecommeRdGtionB in 
perIJ 2.76 regIJrding dereseruIJtion Of vcaca.ftC'ieI reaerved 
for Scheduled Caste, and Scheduled Tribe •. 

The undersigned is directed to refer to the Ministry ot External 
Affain O.M. No. Q(GA)551!39/77(jif) dated 28th December, 1977 
on the subject noted above and to say that 88 regards the general 
observation of the Committee that vacancies reserved tor Scheduled 
Cutes and sCheduled Tribes should in no case be dereeerved, the' 
matter has already been considered in the Department. A note 
giving the position in this regM'd is enclosed. 

2. With reference to para 2 of the Ministry of External Affain 
O.M. under reference the zone of consideration for I1!served vacan-
cia the position is that: 

(I) In promotions by .election in Clus III and IV where re-
servation have been provided for Scheduled Castes and 
Scheduled Tribes under the orden iNUed on 11-7-78. there 
is already a separate zone of consideration for Scheduled 
Castes and Scheduled Tribes candidates who are not with-
in the normal zone of consideration for unraervec:l vacan-
cies can al80 be considered for promotion agaiDit reserved 
vacancles if they are within the separate zone of conJfdera-
tion with reference to the number at reterVed vacancfes, 
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provided they are otherwise eligible for promotion accord-
ing to the recruitment rules prescribed for the post con-
cerned. 

(II) In promotions on the basis of seniority subject to fitness, 
there is no zone of consideration as such, as persons who 
are eligible for such promotions are considered against the 
availAble number of vacancies according to seniority and 
fitness. In the case of vacancies 'l"eserved for Scheduled 
Castf's and Scheduled Tribes candidates belonging to these 
communities can be considered irrespective of their posi-
tion in the general seniority list provided they are OIther-
wise eligible for consideration for promotion for the post 
conceroect· .' 

(III) In promotion by selection from Class III to Class II. 
within Class II and from Class II to the lowest rung of 
Class I, only those Scheduled Castes/Tribes candidates who 
arc within the normal zone of consideration are 'COnsidered 
against reserved ~aeancielmdepara 2 (1) of 'O.M. No. 101 
41/73 E.stt. '(SCT) dated 20-7-74 read with O.M.' No. 36011/ 
6/75(SCT) dated 7-5~75 (while introducing reservation 
in promotion by selection in or to Class II, Class II and 
to the lowest rung of Class I, it was decided by Govern-
ment that reservation may be provided. with the stipula-
tion that only these SC/ST candidates who are with the 
normal zone of consideration will be considered. This is 
mainly on the consideration that in post at this level, there 
is a greater need for balancing between the claims of 
Scheduled Castes .and Scheduled Tribes on the one hand 
and th .. needs of eftlciency of administration and the 
morale of the services on the other). 



APPENDIXD 

ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON THE RECOM· 
MENDATIONS CONTAINED IN THE SIXTH REPORT (SIXTH LOK S,o\RHA) 

OF THE CO~fMI1TEE. 

I. Total nllmber ofrecommendatioDi . 

n. Recommendations which hav~ ~n accepted by Gov .. mmen. (viti, 
Recommendations at &rial No .. 1,~d, .. ,16_19_g0,21 and ~2) 

Numb .. r 

P"rerntagc to total 

HI. Recommendatious which the Committe .. do not d..ure to pursue in vi .. w 
ohhr Government', replies (vidl Recommendatiolll al Stria) No •. 7 anll 
II) 

Number 

Perc .. n lagr 10 tolal 

IV. Recommendation. in r .. ,peel nfwhich repli ... of Governrn<'lll hav .. nol 
be<"n accepted by the C'..ommitlee and which require reiteralion (vitU 
R .. eommendation.at !kriaIN08. 5_6,IO,I~_I"_I!I_17 and 18) 

v. 

Numb.-,. 

Percen tage to lolal 

Recommendations in res»ect of which fina) repliel of Gov .. mmenl havr-
not been received (vitU Recommendalions al Serial NOl. 8, 9 and 12) 

Number 

PerceDtqe to total 

", 
GMGIPND-LS 11-613 LS-28-5-'79-900. 

'I 

~O'QI 

! 

·,-64 
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